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REPORT

Ref: Report of the Joint Committee in compliance to the Hon’ble NGT order
dated 05/03/2024 in the matter of OA 44/2024 (CZ) Avadhesh Singh V/s
State of M.P. & Ors.: -

1. Hon’ble NGT issued following instructions on dated 05/03/2024 in the
matter of OA 44/2024 (CZ) Avadhesh Singh V/s State of M.P.& Ors.:-

“1. The Issue raised in this application is encroachment over Gazette

Notified Protected Forest, vide Gazette Notification dated
30.07.2021 bearing Khasra No. 73, 84 and 92 to the extent of
1.236, 0.846, 1.828 hectares respectively situated in village
Chandanpura, Tehsil Huzur District Bhopal, Madhya Pradesh by
Respondent No. 6. Aforementioned area was declared Protected
Forest by the Government of Madhya Pradesh exercise of powers
conferred under Section 29 of the Indian Forest Act, 1927, and
even after multiple government agencies have carried out
numerous demarcations and observed illegal encroachment of
Respondent No. 6 over Protected Forest, in the tiger movement
area no action has been taken by the authorities to remove the
said illegal encroachment.

2. A substantial issue of environmental has been raised. Issue notice

to the respondents. Returnable within four weeks.

3. Applicant is directed to take necessary steps for service to the

respondents by both ways and also on available email.

4. Respondents are directed to submit their reply/counter affidavit

through E-filing portal, preferably in the form of searchable
PDF/ OCR Support PDF and not in the form of Image PDF,
before the next date of listing.

5. We deem it just and proper to call a report on the matter in issue,

in present application, from a Joint Committee consisting of:
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(i) One Representative from the Principal Secretary
Environment Department, State of MP, Bhopal (M.P.)

(ii) One Representative from the Principal Chief Conservator
of Forest, Bhopal (M.P.)

(iii) One Representative from the Collector Bhopal

(iv) One Representative from the Member Secretary State
Pollution Control Board, (M.P.)

6. The Committee is directed to submit the factual and action taken
report within six weeks. The State PCB will be the nodal agency
for coordination and logistic support.

2.In compliance to the order of Hon’ble NGT dated 05/03/2024, a joint
committee consisting of the following officials of the concerned department

has been constituted: -

No | Name of the Officer Representative Department

1. | Shri Hemant Kumar Sharma, | Principal Secretary Environment
Director  (Environment), MPPCB, | Department, State of MP, Bhopal
Bhopal M.P.)

2. | Shri Alok Pathak, DFO, Bhopal Principal Chief Conservator of
Forest, Bhopal (M.P.)

3. | Dr. Archana Rawat Sharma, SDM | Collector, Bhopal
(T.T. Nagar), Bhopal

4. | Shri Brajesh Sharma, Regional | Member Secretary State
Officer, RO, MPPCB, Bhopal Pollution Control Board, (M.P.)
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3. The committee reviewed the petition and the points related to the Forest
land and the land under the encroachment by Jagran Social Welfare Society
is discussed to proceed for the inspection and data collection. The points

raised by the applicant in his application are as under:-

3.1 Jagran Lake City University which is a private university situated
at khasra no. 83/2/2 (S) and 83/2/3 (S), area 5.667 hectares, Village
Chandanpura, Tehsil Huzur, District Bhopal, Madhya Pradesh, has
illegally encroached over khasra no. 73, 84 and 92 to the extent of
1.236 hectares, 0.846 hectares, 1.828 hectares respectively situated
in Village Chandanpura, Tehsil Huzur, District Bhopal, Madhya
Pradesh, which have been declared Protected Forest under the
provisions of Section 29 of the Indian Forest Act, 1927.

3.2 The applicant has submitted that the Hon’ble High Court of
Madhya Pradesh, Principal Seat at Jabalpur has ordered to conduct
a demarcation of encroachment on khasra no. 73, 84, 92 Village
Chandanpura, Tehsil Huzur, District Bhopal, Madhya Pradesh time
and again.

3.3 The applicant has alleged that the illegal encroachment has been
repeatedly verified by demarcations carried out for intentional
encroached area over khasra no. 73, 84 and 92 to the extent of 1.236
hectares, 0.846 hectares, 1.828 hectares by way of building a
boundary wall around it under the supervision of Hon’ble High
Court of Madhya Pradesh, Commissioner Land Records Gwalior,
Revenue Department, Government of Madhya Pradesh and

Collector, Bhopal.
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3.4 It has been submitted by applicant that an inspection was carried
out by Divisional Forest Officer, Bhopal dated 10/03/2022, which
categorically stipulates that there is an illegally constructed concrete
road, security hut and a gate over the encroached protected forest.

3.5 It is also averred that multiple complaints with CM Helpline were
filed by the concerned residents of Bhopal against the illegal
encroachment and in consonance of the same the Sub-Divisional
Forest Officer wrote numerous letters for the removal the illegal
encroachment of Jagran Social Welfare Society from khasra no. 73
and 84 situated in Village Chandanpura, Tehsil Huzur, District
Bhopal, Madhya Pradesh.

3.6 Also, Jagran Social Welfare Society has initiated construction over
the illegally encroached Protected Forest situated at khasra no. 73,
84 and 92 to the extent of 1.236 hectares, 0.846 hectares, 1.828
hectares respectively situated in Village Chandanpura, Tehsil
Huzur, District Bhopal, Madhya Pradesh, without any permissions
from the requisite departments and in the course of the same

destroying the natural habitat of tiger in the area.

4. Field Observations

4.1 Joint committee on dated 14/06/2024 conducted a site visit of
the Jagran Lake City University located at khasra no. 73, 84, 92
Village- Chandanpura, Tehsil - Huzur, Distt -Bhopal. Apart from
the joint committee members following officers namely Ms.
Prakamya Tiwari, Assistant Engineer, Regional Office, MPPCB,
Bhopal, Shri Dheeraj Singh Chouhan, SDO Forest, Bhopal,
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Shivpal Piparde, Range Forest Officer, Bhopal were present
during the inspection. Also, the representative of Jagran Lake City
University, Chandanpura, Bhopal, Shri Ashutosh Mahajan, Law
Officer, was present. The intimation of visit was conveyed to the
Advocate of Petitioner Shri Gaurvanvit Jain on his mobile
number. The Geographical locations, photographs and visual
observations were recorded during inspection. The Photographs
and Google Maps are enclosed as Annexure 1.
4.2 During inspection, Joint Committee visited the disputed site. The

details observed during the inspection are mentioned as under: -

4.2.1 The site is located at Village Chandanpura, Tehsil Huzur,
District Bhopal, Madhya Pradesh. The geographical location of
the site is latitude 23° 10' 37.1172" N and longitude 77° 23'
21.2604" E.

4.2.2 The gate of Jagran Lake City University is on the north east of
the site.

4.2.3 An existing bitumen road connects the Jagran Lake City
University for access. The road passes through revenue Forest
land. Jagran Lake City University is having only one approach
road.

4.2.4 The surroundings of the access road and the main entry of the
university are surrounded by forest land.

4.2.5 One “Nagar Van” developed by Forest department is situated
adjacent to the University campus on south side of the main
entrance of university.

4.2.6 The forest area is having very thick plantation and dense forest.
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4.2.7 The Forest department officials provided the map which shows
the hatched region as encroached land and had shown the
committee members the encroached land which is Forest land
and currently the University is having its entrance gate and
approach road. The map provided by the Forest department to
the Joint Committee during the inspection is enclosed as
Annexure IL

4.2.8 This encroached area by the University is having green belt
with ornamental plantation. No building construction is
observed except the main gate, security hut and the entrance
road.

4.2.9 The adjacent area which is presently in possession of the Forest
department is secured by a 12 feet high wire mesh which
separates the Forest land from the said encroached land by the
University.

4.2.10 Within the campus of University the ornamental plants and

green belt is developed all around the campus.

5. Information provided by the Forest Department

5.1 In references to the present petition, information was sought
from the Forest department. Forest department vide letter no.
5067 dated 25/04/2024 has provided the information. The copy of
letter is enclosed as Annexure III. The main points of this
communication are mentioned as under:-

5.1.1 The encroachment in the past was found on the khasra number

73 by 1.236 hectares, on the khasra number 84 by 0.846
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hectares and on the khasra number 92 by 1.828 hectares,
totaling 3.91 hectares.

5.1.2 In the appeal case no. 08/Appeal/2019-20 in the court of
Tehsildar Revenue T.T. Nagar, Bhopal, a joint action was taken
and encroachment of area 1.042 hectares from khasra no. 73,
0.595 hectares from khasra no. 84 and 1.828 hectare from
khasra n0.92, totaling 3.465 hectares was removed by Forest
department, Revenue department and Municipal Corporation,
Bhopal.

5.1.3 The encroachment still remaining on the Forest land is 0.194
hectares on khasra no. 73 and 0.251 hectares on khasra no. 84,
totaling 0.445 hectares which is still in possession of the
respondent no. 6.

5.1.4 Application for Forest land diversion was submitted by the
respondent no. 6 in Collector Office, Bhopal in the year 2019.
Hence, the encroachment from 0.445 hectares was not removed
by the Revenue department as the matter was pending in the
Tehsil Court. That at present, land area on khasra number 73 is
0.194 hectare and area on khasra number 84 is 0.251 hectare
which is still in the possession of the respondent no. 6.

5.1.5 Later on, Gazette notification F-25-61-10-3 dated 16/07/2021
published on 30/07/2021, a total of 238.141 hectares of
Chandanpura land was declared as protected forest area by the
Government. Apart from other khasras of Chandanpura, the
khasra numbers 73, 84 and 92 also fall in the declared protected
forest area.

5.1.6 The land diversion application that was submitted by Jagran
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Social Welfare Society, Bhopal before the publication of the
notification dated 30.07.2021 in the Collector's Office, Bhopal,
prior to the declaration of that area as a protected forest. It thus
appears that due to the pendency of land diversion application,
the encroachment from this land was not removed and that land
has now come under the control of Forest department.

5.1.7 The Forest department has mentioned in its letter dated
25/04/2024 that as there was an encroachment on the Forest
land in khasra no. 73 and 84 by Jagran Social Welfare Society,
Bhopal before it was handed over to the Forest department, and
hence the action to remove the said encroachment has to be
taken by the Revenue department only.

5.1.8 The Forest department also submitted that Circle Officer
Samardha has issued letters to Tehsildar, T.T Nagar, Bhopal
vide letter no. 392 dated 12.02.2018, 1817 dated 17.06.2019,
3157 dated 16.09.2019, 2727 dated 17.12.2021 for taking
action regarding encroachment in khasra numbers 73 and 84 by
Jagran Social Welfare Society, Bhopal. Similarly, letter was
issued by Forest Division, Bhopal, vide no. M.V./91 dated
04.01.2021 to Sub-Divisional Officer, T.T. Nagar.

5.1.9 Also, Forest Division, Bhopal has issued letter vide no. 2/3385
dated 26/12/2023 and 1303 dated 12/04/2024 to Sub-divisional
Officer, (Revenue) T.T. Nagar, Bhopal regarding the removal
of encroachment done by Jagran Social Welfare Society,
Bhopal on khasra no. 73, 84 to the extent of 0.194 hectare and
0.251 hectare respectively.

5.1.10 Meanwhile, online application to the Forest department vide
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proposal no. FA/MP/OTHERS/149148/2021 has been made by
Jagran Social Welfare Society, Bhopal for diversion on area of
0.9 hectares which is now a reserved forest area and action in
this regard is under consideration with the Forest Department.
The encroached area of 0.445 hectare is included in this

application.

6. Information provided by the Jagran Social Welfare Society

6.1 In reference to the order of Hon’ble NGT dated 09/05/2024, an
opportunity of hearing was provided to the respondent no. 6. The
reply submitted by Jagran Social Welfare Society dated
21/06/2024 is enclosed as Annexure IV. The main issues raised

by the respondent are mentioned as under:-

6.1.1 That the Jagran Social Welfare Society, Bhopal is holding
25 acres of land comprising khasra no. 83/2/2, 83/2/3,
83/2/4, 83/2/5 which was purchased by the society and its
members.

6.1.2 That none of the said khasra no's. which are held by
respondent no. 6 are part of the khasra no. of the forest
block Chandanpura which have been declared as protected
forest under section 29 of the Indian forest act 1947.

6.1.3 That thereafter, having purchased the said 25 acres of land
the respondent no. 6 Jagran Social Welfare Society
obtained the permission dated 09/04/2009 from the Town
and Country Planning, Bhopal and the building
permission dated 24/04/2009 from the BMC, for the
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development of an integrated residential management
school on the said land and initiated development on the
said land in accordance with the said permission.

6.1.4 The respondent no. 6 also submitted that during the
demarcation exercise which was undertaken by the
revenue authorities in presence of forest authority in
furtherance of a complaint before the Lokayukt as regards
the encroachment on forest lands, it was revealed that out
of the 25 acres a portion of 1.10 acres on demarcation has
been found to be forest land and a part of khasra no. 73
and 84, and a portion and equivalent area of 1.10 acres of
khasra no. 82/2/3 which is in the ownership of the society
has been found in the possession of the forest department
and that the equivalent portion of land having been mis-
exchanged between the respondent society and forest
department. This is not a result of any deliberate
encroachment but has taken place owing to wrongful
demarcation exercise at the time when the possession of
the land was handed over to the respondent no. 6 by the
land owners.

6.1.5 The respondent no. 6 also submitted before the committee
his contentions pertaining to peculiar geometry of the site
and that the Government land in possession of the
respondent society and the respondent society's land in the
possession of the Government is a result of an error in the
demarcation exercise at the time the possession was
handed over to the society. That may have happened
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because the demarcation was done by way of chain-link
demarcation process and the demarcation in the recent
years is done by way of Total Station Method (TSM) and
other advanced technologies, which may have been the
reason for the said anomaly and is not any deliberate
action.

6.1.6 It has also been submitted by the respondent no. 6 that on
being made aware of the fact that land of the society is in
possession of the Government and the land of the
Government is in the possession of the society. The
society applied for said lands to be exchanged; however
the said process could not be completed owing to some
changes in the policy of Government of M.P. However,
the said matter was approved to an advanced stage and
inspections were done to facilitate this land exchange.

6.1.7 Meanwhile, due to the Gazette notification F-25-61-10-3
dated 16/07/2021 published on 30/07/2021, the whole
area was declared protected forest which was earlier
revenue land.

6.1.8 It is requested by respondent no. 6 that the best solution in
the interest of the environment and forest is to enable the
exchange of the land in the possession of the society with
the land in the possession of the Government, as the land
of the society has already been developed as a “Nagar
Van” and the said area is adjoining the khasra no. 92 on

which “Nagar Van™ has been established.
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6.1.9 It has also been submitted by the Jagran Social Welfare
Society that the allegation of encroachment on khasra no.
73 admeasuring 1.236 hectares, khasra no. 84
admeasuring 0.846 hectares, khasra no. 92 admeasuring
1.828 hectares is completely false and the said land never
belonged to the respondent nor any wall was built by them

to encroach the Government land.

7. Findings of the Joint Committee

7.1 As per the record of Forest department, the land which is still in
possession of Jagran Social Welfare Society is 0.194 hectare on
khasra no. 73 and 0.251 hectare on khasra no. 84, totaling 0.445
hectares.

7.2 The area which was previously Revenue land was declared as a
reserved forest vide Gazette Notification dated 16/07/2021.

7.3 Now, Jagran Lake City University has submitted an application
before the Forest department for the diversion of Forest land,
which is pending before the DFO.

7.4 As per the submissions by Jagran Social Welfare Society, the
land which has been encroached by the University is due to error
in demarcation process of the land. Resultant that its land is in the
possession of Government and the society is having possession of
that Government land which is presently Reserve Forest land
since 16/07/2021.1t is however a matter of further verification
whether the said land belonging to the Jagran Social Welfare

Society is in possession of Government/Forest department.
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7.5 In view of above points, Joint Committee is of the opinion that as
the encroachments is found on Forest Land of 0.194 hectare of
khasra no. 73 and 0.251 hectare on khasra no. 84 and the matter of
diversion of land is in process with the Forest department,
therefore the land matter be resolved as per the prevailing laws

and procedure of Forest department.

o

ormee
T} S
Hemant Kumar Sharma Dr. Archana Rawat Sharma
Director (Environment), SDM (T.T. Nagar), Bhopal

MPPCB, Bhopal

M
(ﬁoc«/m““ )

Brajesh Sharma Al(\)# f?athak
Regional Officer, DFb;\Bhopal
RO, MPPCB, Bhopal
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Inspection Photographs in OA 4472024 /*NeXUre

Dated 14.06.2024
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Google Earth Map of JLU, Chandanpura, Bhopal
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Bhopal, the 16* Jaly 2021

-“»; > :mm X-—&—h exewrciss of the powers conferred by Section 29 of the Indian Forest Act, 1927
GEVL T )‘ tbe Stat= Govercment s Sleased to wdeclare the provisicas of Chapter IV of the said Act gpplicable
~tothe-zreasyspecifiad in the schedule below. This Forest Block Lies in between N23°11'13.961" toN 23°10°24.9157

Norih Laotitnds and E 77°22° 176127 to £ 77°23'36.423" East Longituds :(—

SCHEDULE
f WWHW
s & _jja"zi& of land Incledad Forest Block Boundaries
No- Name of Nzme of Hz:i Khzsra Area
Faresz Block Villzg= -~ of Laxd No. (Heotare)
® @® - @ @ - W@ ™
Cutiiyes - adoivan Chote Bads @;&;ﬂr {-North—Protected Forest Block
Jhad ke 74 11515 Maindora TI Boundary Pillar
- « _ _ Jude 752 9238 -No. 17-and Protected Farest
_ | | Reveons . TR 8498 Block Artificial Forest
Lznd). 782 15358 Bouridary-from Pillar No.
7912 1.882 42 to'62.
5 e Sem 2 - S0 32374 Tast— ForesiBlock Atificial Farest
) e 8in  1sl9 Boinidary from Pillar No. 62
812 ASTTT T4
§22 ~ 17.190 South—Forest Block Artificial Forest
&n - ZLSS.:-!F = Boundary from Pillar No.
RS s o 74:032 andPrumcwd Forest
i oz 5537 Block Mamdcm o Buunda:’}'
© ' from Pillai No. 26 to 21.
) CWT.. 159024 West—Protected Forest Block
Maindora 11 Boundary
Pillar No. 21 and forest
Chawani ~ Chote Bade 291 79.117 Block Boundary Pillar No. $3
Jongle ke Jungle and Protected Farsst Block
(Revenue Maindora II Bovndary from
Land). ) Pillar No. 19 to 17.
1 Total .. 238.141
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@, | JAGRAN SOCIAL
@ | WELFARE SOCIETY

To,

1. One Representive from the Principal Secrelary
Environment Department, State of MP,

Bhopal (M.P.)

2. One Representive from the Principal
Chief Conservator of Forest, Bhopal (M.P.)

3.  One Representive from the Collector Bhopal

4. One Representive from the Member Secretary,
State Pollution Control Board, (M.P.) (Nodal

Agency)

Sub: Factual Statement with respect to Original
Application No. 44/2024, pending before

Hon ble NGT (CZ).

Respected Members of the Joint Committee,

The Jagran Social Welfare Society, Bhopal begs
to submit as under:-

1. That the present Joint Committee has been
constituted by the Hon’ble NGT by way of the
order dated 05.03/2024 in OA 44 of 2024 (CZ). In
the said OA the following reliefs have been

sought:

L. The illegal encroachment on over Khasra No.
73, 84 and 92 to the extent of 1.236, 0.846,

& L 828 hectares respectively situated in Village /*‘E

j"’.
s

Registered & Corporate Office:

113 /2, Chandanpura, Near Kaliyasot Barrage, Bhopal-462044 (M), Ph: 0755-6611120

E-mail: admininfo@jsws.org.in, W: www.jsws.org.in
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Chandanpura, Tehsil Huzur, District Bhopal,
Madhya Pradesh be removed and the same be

transferred into the possession of Respondent
No. 2 withimmediate effect.

1. To constitute a joint committee to carry ouf a

factual' investigation of the cutting of trees
carried out by Respondent No. 6 at Khasra No.
| i 73, 84 and 92 to the extent of 1.236, 0.845,

o] 1.828 hectares respectively situated in Village
‘u,_;‘f " . Chandanpura, Tehsil Huzur, District Bhopal,

Delhi Public School

* Neelbad, Bhopal

* HKolar Road, Bhopal
*  Nipaniaindore

iagﬁﬂ . and appropriate  Environmental Madhya
Pradesh, Compensation be imposed

That, any other or further orders as deemed fit

in the facts and circumstances of the case may

kindly also be asked infavour of environment
and justice be done.

Communication and
Management, Bhopal

I1I.

quiting s chomgog biors

2.  That we have been arrayed as Respondent no. 6 in
the aforesaid application. That while order dated
09.05/2024 the Hon’ble NGT pleased to grant an
opportunity to make a representation before this
joint committee. In furtherance of the said order,
we are making the following submission before
this Hon’ble joint committee with the intent to
bring the actual facts and circumstances as regards
the land in question as well as the land owned and
occupied by us to bring to the knowledge of the
members of this joint committee so that a realistic
determination of the present status can be reached

Gurudey Shiksha Kendra

+ Neelbad, Bhopal
«  Rau, Indore

Somvati Devi Shilisha Kendra
« Nipania, Indore
« Kolar Road, Bhopal

e e e
e ]
o e e e

@/ by this joint committee. Y
,wwcf'“fa"”““
Registered & Corporate Office: cl'{'

83/2, Chandanpura, Near Kaliyasot Barrage, Bhopal-462044 (M.P.), Ph: 0755-6611120
E-mail: admininfo@jsws.org.in, W: www.jsws.org.in

51



EATIONAL
éﬁmm INDIA
40,5 AMONG

TITUTES OF INDIA

MKED NO.1IN
MP & BHOPAL

2'? Years of Excellence
50,000+ Students Taught
; 900+ Teachers

11 Institutes

=

OUR INSTITUTIONS

f ijl
Delhi Public School
+ Neelbad, Bhopal
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Jagran Institute of
Communication and
Management, Bhopal
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Gurudev Shiksha Kendra

« Neelbad, Bhopal
«  Hau, Indore

Somvati Devi Shiksha Kendra
= Nipania, Indore
+  Kolar Road, Bhopal

8/

That the Jagran Social Welfare Society, Bhopal is
holding 25 acres of land comprising Khasra no.
83/2/2, 83/2/3, 83/2/4, 83/2/5 which was
purchased by the society and its members. The
sale deeds by way of which the said land was
procured, the relevant Kkhasra entries and

revenue maps of the said Khasra’s are being
annexed here as Annexure A/l.

That none of the said khasra no’s. which are held
by Respondent no. 6 are part of the Khasra no. of
the forest block Chandanpura which have been

declared as protected forest under section 29 of
the Indian forest act 1947

That the aforesaid land was part of a 30 acer land
parcel bearing khasra no. 83/2 out of which 25
acers was purchased and 5 acers of the said khasra

no. 83/2 remain in the ownership and possession
of the seller Shri Ratan Lalchandani.

That after having purchased the above land, since
the land was having no direct revenue road access
and the only available approach was through an
existing forest road which was in a depleted state,
we applied for renovation of the same and on our
request renovation of the said road on our cost
was permitted to be used by us. A copy of the

JAGRAN SOCIAL
WELFARE SOCIETY

4

Registered & Corporate Office: Sﬁﬁé -
83/2, Chandanpura, Near Kaliyasot Barrage, Bhopal- -462044 (M.P), Ph: 0755-6611120
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Delhi l’uhlic School

* Neelbad, Bhopal

*  HKolar Road, BDhopal
* Nipaniaindore

= Rau, Indore
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Jagran Institute of

Communication and
Management, Bhopal

Gurudey Shilisha Kendra

«  Neelbad, Bhopal
= Rau, Indore

Somvatl Devi Shiksha Kendra
« Nipania, Indore
+ Kolar Road, Bhopal

o e e
e e

8/

&
@;

permission for renovation of the existing forest
road is being annexed as annexure A/2.

That thereafter, having purchased the said 25 acers
of land the Respondent no. 6 society obtained the
permission dated 09/04/2009 from the Town And
Country Planning, Bhopal and the building
permission dated 24/04/2009 from the BMC, for
the development of an integrated residential
management school on the said land and the
initiated development on the said land has been
undertaken in accordance with the said
permission. A copy of the initial TNCP dated
09/04/2009 and the building permission dated
24/04/2009 _are being annexed here as
ANNEXURE _A/3. Subsequently thereafter
further T&CP approvals has been obtained on

25/07/2022 a copy of the same are being
annexed as ANNEXURE A/4.

That during the demarcation exercise which was
undertaken by the revenue authorities in presence
of forest authority in furtherance of a complaint
before the Lokayukt as regards the encroachment
on forest lands it was revealed that out of the 25
acers a portion of 1.10 acres on demarcation has
been found to be forest land and a part of khasra
no. 73 and 84, and a portion and equivalent area of
1.10 acres of khasra no. 82/2/3 which is in the

83/2, Chandanpura, Near Kaliyasot Barrage, Bhopal-462044 (M.P), Ph: 0755-6611120

Registered & Corporate Office:

E-mail: admininfo@jsws.org.in, W: www.jsws.org.n
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10.

11.

&/

&

ownership of the society has been found in the
possession of the forest dept.

That, the equivalent portion of land having been
exchanged between the respondent society and
forest department is not a result of any deliberate
encroachment but has taken place owing to
wrongful demarcation exercise at the time when
the possession of the land was handed over to the
Respondent no. 6 by the land owners.

That it can be seen from the revenue map that the
geometry of the original khasra no. 83/2
admeasuring 30 acres was not a quadrilateral
rather the said khasra no. comprises of 5 sides of
which the south east side connects the eastern and
the southern boundary. Out of the original khasra
number 83/2 an area of 25 acres was sold and an
area of 5 acres was retained by the landowner. The
said retained portion was given the Khasra number
83/2/1, and it can be seen that the Khasra no.
83/2/1 is also having 5 sides.

It can be further be seen that the govt land in
possession of the respondent society and the
Respondent society’s land in the possession of the
govt. are both triangular in shape wherein the
eastern boundary of the land in possession of the
govt and the western boundary of the land in
possession of the society is co-terminus with the

JAGRAN SOCIAL
WELFARE SOCIETY
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12.

13.

8/

castern boundary of Khasra no. 83/2 and the
castern boundary of the land in possession of the
society and the western boundary of the land in
possession of the government is in a straight line,
it is further revealed that this line is terminating on
the north eastern corner of the khasra number
83/2/1 retained by the land owner.

It is clear from the above that the existence of the
government land within the premises of the
society and the existence of the society’s land in
the possession of the government is a result of an
error in the demarcation exercise at the time the
possession was handed over to the society. It is
here also pertinent to mention that when the land
was purchased the demarcation was done by way

of chain-link demarcation process and the

demarcation in the recent years is done by way of
Total Station Method (TSM) and other advanced

technologies, which may have been the reason for

the said anomaly and is not any deliberate action.

That it is here pertinent to mention that the area in
the ownership of the government which is in the
possession of the government has a substantial
number of trees and the area in the possession of
the society which is in the ownership of the
government is having no construction but for an
entrance security gate of the University . Due to
tiger movement in the area, the campus of the

7
sewf“"d"‘fj 3

Registered & Corporate Office: il
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university is fenced and the said gate is the only
entry/exist gate for the entire campus.

JAGRAN SOCIAL
WELFARE SOCIETY

e 14. That it is here pertinent to further mention that the
fkﬁ}f“ area in possession of the society which is in the
etk :ﬁi';;.i;:‘;‘lﬂ ownership of the government was revenue land till
s ol the year 2021 when the said land was transferred
s SR to the forest department for the construction of the
) Nagar Van. The land of the Society which is in the
d tﬁq possession of the government has been included in
,3“:":[ the fencing of the Nagar Van in the area. It is
e it | pertinent to mention that no compensation for the
said land has been granted to the Society by the
Government and no acquisition of the land has
also taken place.
spn;ws!mq- = 15. That on being made aware of the fact that land of
e the society is in possession of the government and
the land of the government is in the possession of
the society. The society applied for said lands to
be exchanged, however the said process could not
be completed owing to some changes in the policy
of Govt. of M.P., however the said matter was
approved to an advanced stage and inspections
““f‘"'g;‘,;"g_';ﬁf,’;“” were done, the demarcation _map and the
s“m;m::h:;amm panchnama and the proposal for the exchange
L oo T of the said land including the valuation and the
public notice of the same issued by the
o government is being annexed as ANNEXURE
| A/5. P
E 51:'45'5.‘?::33@
Registered & Corporate Office: : _.5"‘%.} o

83/2, Chandanpura, Near Kaliyasot Barrage, Bhopal-462044 (M.P), Ph: 0755-6611120
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16. That from the above mentioned documents for the
exchange of the said land the entire ground reality
can be ascertained by the committee.

OUR INSTITUTIONS

W

Dethi Fuhii: School

s Neclbad, Bhopal

* Kolar Road, Bhopal
*  Nipaniaindore

*  Rau, Indore

@)

17. That the Respondent most respectfully submits
that they are a law abiding society, involved in
providing the service of educating the generations
and have not indulged in any illegal activities. It is

Ty also submitted that if any encroachment is alleged
L il B . .
el on the Society the same is not correct as the area

Jagran Institute of
Communication and
Manapement, Bhepal

in possession of the society and the area in
ownership of the society is the same which has
been duly verified on number of occasions. The
only question is with respect of the demarcation of
the boundaries, and the construction having been
raised on the land which on demarcation is not a
part of the land in the ownership of the society
with similar area in the ownership of the society
being in the possession of the government on
which Nagar Van has been developed.

e

Shl (.u shurv )
[V el Siln £
MITILA iy

18. That the best solution in the interest of the
environment and forest is to enable the exchange
of the land in the possession of the society with
the land in the possession of the government, as
the land of the society has already been developed
as a Nagar Van and the said area is adjoining the

@/ khasra no 92 on which Nagar Van has been

established. | _,ﬁ_}ﬂ’

e
sﬂywwﬁ e

Gurudev Shiksha Kendra
= Neelbad, Bhopal
«  Rau, Indore

Somvati Devi Shilisha Kendra
+ Nipania, Indore
= Holar Road, Bhopal
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19. That having clarified the ground reality is

| pertinent to bring to the knowledge of the
(L%f\ members of the committed that the allegation has
::I‘l-?'?'

\-\J’_—._._?\t/

regards the first relief being the encroachment on
Khasra no 73 admeasuring 1.236, Khasra no 84
admeasuring 0.846, Khasra no 92 admeasuring
1.828 is completely false and the said issue has
already been settled before the Lokayukta in
presence of the then collector Bhopal , wherein the
Society has already stated that the said land is not
belonging to the society and the fact is that the
wall which was made in the government land was
outside the boundary wall of the society and the
said wall has been demolished and the said area is

already within the fencing of the Nagar Van and in
the possession of the government.

Delhl Pablic School

»  Neelbod, Rhinpal

*  Holar Road, Dhopal
*  Nipania,Indore

« Rau, Indore

Jagran Institute of
Communication and
Management, lhopal

20. That as regards the second relief of cutting of

trees, it is pertinent to mention that no trees have
been felled by the society in the forest areas, and
as a matter of fact the society has been vigilant in

stopping the illegal felling of trees in the
surrounding areas, and

Gurudey Shiksha Kendm

have made various
g gy : complaints to the authorities a_copy of which are
Mo, Indore '

Somvath Devi Shilshia Kendra

«  Nipanta, Indore
«  Holar Road, Bhopal

being_annexed as ANNEXURE A/6. It is here
pertinent to mention that the landowner from
whom the society has purchased the land is

Y involved in various such act of illegal felling and
fulfil his vested interest.
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B o | 1. It is al.so pertinent to mention that the present
_ = :. complainant has not revealed the real fact in his
1@@1} . 01'1g:11a1 Ap.plication, and has approached the
by *. Hon’ble National Green Tribunal with misleading
e and false averments, which indicated that the said
«  Holar Read, Bhopa! [ g s
. :.m..fi.!.mffc i petition is a sponsored litigation.
»  Rau, Indore '
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Dated .54 = President (Project/Legal/PR)
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O 2 _Bgee/nment Stamps : Rs.1,24,000:00 ) -
oo G e ps of Municipal Corpn. . Rs. 15,500:00
Rs. 15,500:00

"y
\Wumps of Janpad Panchayat : !
Surcharge ¢ Rs. 6,200:00

o

f - O To'raTS’{a“}Ps: ) Rs.1,61,200:00

it g . " H
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NﬂME OF THE'VENDOR
A Wit
Ratan Lalchandani, aged about 32 years, S/o. Shri Chandrabhan
§  Lalchandani, 25/2, Happy Tower, Idgah Hills, Bhopal. PAN No.ABBPL7599R

NAME OF THE VENDEE

"
N

l Jagran Social Welfare Society, a registered Society under the provisions
of M.P. Societies Registration Act, 1973 having its registered Office at
33, Jagran Bhawan, Press Complex, Zone-I, M.P.Nagar, Bhopal through its
Authorized representative Shri Hari Mohan Gupta, aged about 51 years,
S/o. Late Shri Gurudev GuptaPAN: AAAAJO542P i
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Raten Lalchandani, S70. Shri Chandrabhan Lalchandani, 25/2, Happy Toni,
Bhopal. 2
SALE DEED

Jagran Social Welfare Society, a registered Society under the prowswns ?f M, E’.:\Sn: |
ie|

Registration Act, 1973 having its registered Office at 33, Jagran Bhawan, P*‘cs&'éom &
Zone-I, M.P.Nagar, Bhopal through its Authorized representative Shri Hurr %ﬂﬁuﬁ Gup:
[

an Late Shri Gurudev Gupta. LR
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DETAILS OF THE PROPERTY UNDER SALE

Unirrigated, undulated, rocky and hilly agricultural land of Revenue Survey
i No.B3/2 comprising of an area of 2.00 Acres = 0.809 hectares, situated at
Villege Chandanpura, Patwari Halka No. 40, Tehsil Huzur, District Bhopal. The
‘% - area being sold through this deed.is bounded es under and more particularly

shown in the annexed map, which.shall be part of this deed and it is more than
I 25km away from the road: -

"'a " InEestby : Lond of other revenue survey number 7374 and 84
“ InWestby : Lond of the Vendee

- =7 InNerth by “: Balance land of Revenue Survey No.83/2 which is sold in
E- -¥=: - favour of Smt. Deepa Gupta
~ . In South By% -Bclance land of Revenue Survey No.83/2

1

Bhoo Adhikar and Rin Pustika No.1320

01"HE}'i DETAILS
g [ S E A

1. That initially the land of Revenue Survey No:83'total area 84.00 acres situated
atd/illege Chandanpura, Patwari Halka No.40, Tehsil Huzur, Dist. Bhopal was owned and
posgsessed by one Shri Mohammad Asim S/o. Shri Mchammad Hasim Scheb and his name
was also recorded as bhoomiswamy in the revenue record even prior to the
commencement of MM.P.Land Revenue Code, 1559 end his name was also reflected in the
revenue records as its owner /bhoomiswamy.

:
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28 That from this 84.00 acres of land an area of 54.00 acres has been vested with
the State of Madhya Pradesh under the provisions of M.P.Agrigultural Ceiling and -
Hllding Act, 1961 ‘and its Amended Act of 1972 and the balance, land of 30.00 acres
remained in the possession of the said Shri Mohammad Asim. The related khasra entfry
hak been made in the revenue record and accordingly the said Reventie'Survey No: 83
further sub-divided info Revenue Survey No.83/1 area 54 acres andi#83/2 area
3000 acres. The said sub-divided Syrvey No.83/1 area 54.00 acres is recorded in the
HEE of the State Government and Spnvey-No.B3/2:area 30.00 acres is recorded in the

nafne of Shri Mohammad ASiM... yoe taiga ™ d

e a2,

33 That lateron said Shri Mohammad Asim S/o. Shri Mohammad Hasim in order to
deml with the entire land empowered Shri Chandrabhan Lalchandani S/o. Late Shri
Tethanand Lalchandani and the deed of General Power of Attorney was executed and
registered with the Office of Sub-Registrar, Bhopal on 18/2/1997 bearing Registration
Na.3387 and Vol. No.A-4/740 and thereby empowered him to do all acts, deeds and

th¥gs enumerated therein.

4.g That lateron said Shri Mohammad Asim through General Power of Attorney
Hglder Shri Chandrabhan Lalchandani sold the entire area of 30.00 acres in favour Shri
Ratan Lalchandani S/o. Shri Chandrabhan Lalchandani i.e. the Vendor of this Deed and
the Sale Deeds of which are executed and régisfered tith-the office of Sub-Registrar,
Bhopal on 20/5/1999 for an area of-10'00 acres. ond 307372001 for an area of 20.00
actes and thereby the Vendor derived-title over the entire 30.00 acres of land of
Revenue Survey No.83/2 and thereby the Vendor got his name mutated in the Revenue
re&ards and the correction was made in the same Bhoo Adhikar and Rin Pustika also,

: §
|
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5 8  That on getting title by the Vendor, he has neither sold nor mortgaged or-gifted
or exchanged or otherwise transferred in any way whatsoever in f,,qyn’ur'y_ff_ any gfher 4
peﬁsonlwhbsozver and he has also not agreed to sell the said totgl land or any portion

therefrom in favour of any other third person prior o the date of '1hi9'ge:§:d£,? "o o ta

& s -
2 Ll

e el
6. The Vendor further say that +he said land or any portion fher'afro’rif has alsd not
be.En reserved for any specific purposes by the Government. or Semi-Government or

Copporate bodies efc. and no notice for acquisition fher'gof;__HElS, do far been issue or
refeived by the Vendor under any act and even otherwise it is nof reserved for any

ac-risi'rian purposes.

5 That the said total land is also nof involved in any litigation and no suit or any
kind of proceeding is either initiated or pending in any of the Courts.

8. g That accordingly the Vendor specifically says that he has got clear marketable
and free from all encumbrances +itle over the aforesaid 30.00 acres and out of which
nn{r‘ﬂﬂ of 12.00 acres has already been sold by the Vendor in favour of the Vendee of
hit deed and the Sale Deed of which is executed and registered on 7/1/2008 of land
and over the balance land of 18.00 acres the Vendor has got all the legal rights to deal
with the same, as he likes being his self-acquired property.
Q.g That from the said balance 18.00 acres of land the Vendor has sold an area of
2.dD acres from the land of Revenue Survey No.83/2 situated at Village Chandanpura,
Patwari halka No.40, Tehsil Huzur, District Bhopal in favour of the Vendee of this Deed
foﬂ total sale consideration of Rs.15,50,000/- (rupees fifteen lakhs fifty thousand
only) and this sum has been received by him from the Vendee in the following manner,
which the Vendor hereby acknowledges of having received the same:-

! -
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ZAMOUNT | CHEQUE NO. | _ DATED NAME OF THE BANK
Rs.15, 00,000/- 428075 1/3/2008 IDBI,

RE, 50,000/- 428079 27/3/2008 New Market Branch
P§.15,50,00U/-' Total Bhopal

That having received the total sale consideration, the Vendor sold said 2.00

ches of land from revenue survey number 83/2 in favour of the Vendee of this deed,

Vendor has sold all his rights, title and interest over his 2.00 acres of land and has
I-% the Vendee in vacant possession thereon on the date of this Deed itself.

11i That now the Vendee shall be the absolute owner in respect of the said land and
shall be free to enjoy the same as it likes and wherein the Vendor or his legal heirs or
s%cessws shall have no right or claim or any kind of ownership or title thereon.

11 The Vendor, sold the aforesaid land free from all encumbrances and in case the
d land or any part there-from goes away from the ownership and title of the Vendee,
lga to any defect in the title of the Vendor he shall be liable for making repayments of
the total said Sale Consideration including registration charges and/or proportionate
arfount as the case may be together with the damages equivalent to the then prevailing
market value thereof to the Vendee and the Vendee shall also have the right to recover
uri:l realize the same from the Vendor and/cr his legal heirs and successors, and
wherein, if any, objection is raised by the Vendor, or any of his legal heirs or
sufcessors, or assignees, the same shall be treated gs null, void and inoperative.
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1 That the Vendor further says that he has paid all taxes, cesses, assessments,

lahd revenue and all other kind o
departments concerned and no dues of any kind whatsoever is payable by him, till the

déte of this deed in respecT of the said land. However, if any dues are subsequently
fqund payable, but prior to the date of this deed, the Vendor shall be held responsible
and liable for making payments thereof to the departments concerned and in case such
payments are required to be made by the Vendee, the Vendee shall have the right fo
receive the same from the Vendar and/or his legal heirs or successors.

g

14.  That the Vendor specifically says that land sold through this Deed is also not
eﬁfecfed with the provisions of Bhoedan Yagya Adhiniyam and alse not hit by any of the
provisions of any other law of land including of MP.Agricultural Ceiling and Holding Act,

1961 and its Amended Act of 1972.

1@. That the Vendor has executed this Sale Deed on the herein below mentioned
cdvenants that the Vendee shall construct the approach read and shall also provide
related other infrastructure like electricity line, water supply line and sewage system
wﬁthin one year at his own expenses up o the remaining land of the Vendor. It is
further agreed that the Vendor shall have right to take the Power Connection on his
efipenses from the sub-station established by the Vendee and the Vendor shall also use

all such infrastructures without paying any amount.
16.  That the said total land was also not involved under the provisions of Urban Land

Ciiling and Regulations Act, 1976.
H ==t
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day of March, 2008 here at Bhopal in presence of the following witnesses:-

= o)
V EN'D Gk.
Witnesses
& 2 Q]“Gﬁ . \ =

3 __,.r""
1. Eliﬁn Ambaselkar. -

S/0. Late Shri N.D.Ambaselkar
R/0. HX-4, Shastri Nagar,
Jawahar chowk, Bhopal

a b
2. handrnéi%n Lalchandani,

E /o. Late Shri Jethanand Lalchandani,
aFU 0. 25/2, Happy Tower, Idgah Hills, Bhopal

Eﬂ IN WITNESS WHEREOF THIS SALE DEED is executed and signed on this
27
E

Note: There is no cutting in this document.
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SALE DEED

% .3 T oo
CONSIDERATION: Rs.93, 00,000-00

PEES NINETY-THREE LAKHS 'ONLY)

Government Stamps : Rs.7,44,000:00
Stamps of Municipal Corpn. @ Rs. 93,000:00
Stamps of Janpad Panchayat : Rs. 93,000:00
Surcharge :  Rs. 37,200:00

e

©  Total Stamps: Rs.9,67,200:00

e e

NAME OF THE VENDOR

Ratan Lalchandani, aged about 32 years, S/o. Shri Chandrabhan
Lalchandani, 25/2, Happy Tower, Idgah Hills, Bhopal

PAN

NAME OF THE VENDEE

Jagran Social Welfare Society, a registered Society under the
provisions of MP. Societies Registration Act, 1973 having its
registered Office at 33, Jagran Bhawan, Press Complex, Zone-I,
}.P.Nagar, Bhopal through its Authorized representative Shri Hari
Mohan Gupta, aged about 51 years, S/o. Late Shri Gurudey Gupta.

PAN: AAAATO542P %\

261344
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a o :
DETAILS OF THE PROPERTY UNDER SALE

Unirrigated, undulated, rocky and hilly agricultural land of
Revenue Survey No.83/2 comprising of an area of 12,00 Acres =
4 858 hectares, situated af Village Chandanpura, Patwari Halka
No. 40, Tehsil Huzur, District Bhopal. ' The _areaybeing sold
through this deed is bounded as under and more particularly
shown in the annexed map, which shall be part of this deed and it
is more than 2.5 km away from the road: -

In East by  : Balance Jand of Revenue Survey No.83/2
In West by ~ ¢ Land of Revenue survey No.83/1 _
In North by i Balance land of Revenue Survey No.83/2: 7 .
In South by  : Land of Revenue Survey No.95 . :

Bhoo Adhikar and Rin Pustika No.1320 e 0
| OTHER DETAILS | o

1. That initially the land of Revenue Survey No. 83 total area
84.00 acres sifuated af Village Chandanpura, Patwari Halka No.40,
Tehsil Huzur, Dist. Bhopal was owned and possessed by one Shri
Mohammad Asim S/o0. Shri Mohammad Hasim Saheb and his name
o len worandod ac hhanmiswamy in the revenue record even

B i
g — T AR T T, ST m— — e —————
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HET AT MADHYA PRADESH 261346

prior to the commencement of M.P.Land Revenue Code, 1959 and
his name was also reflected in the revenue records as ifs owner
/bhoomiswamy.

2. That from this 84.00 acres of land an area of 54.00 acres
has been vested with the State of Madhya Pradesh under the
provisions of M.P.Agricultural Ceiling and Helding Act, 1961 and
its Amended Act of 1972 and the balance land of 30.00 acres
remained in the possession of the said Shr| Mohammad Asim. The
related khasra entry has been made in ‘the revenue record and

accordingly the said Revenue Survey No. 83 was further sub-.

divided into Revenue Survey No.83/1 area 54 acres and 83/2 area
30.00 acres. The said sub-divided Survey No.83/1 area 54.00
acres is recorded in the name of the State Government and

Survey No.83/2 area 30.00 acres is recorded in the name of Shri
Mohammad Asim.

3. That lateron said Shri Mohammad Asim S/o. Shri
Mohammad Hasim in order to deal with the entire land
empowered Shri Chandrabhan Lalchandani S/o. Late Shri
Jethanand Lalchandani and the deed of General Power of
Attorney was executed and registered with the Office of Sub-
Registrar, Bhopal on 18/2/1997 bearing Registration No.3387 and

Vol. No.A-4/740 and thereby empowered him to do all acts, deeds
and things enumerated therein.
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vl
4 That lateron said Shri Mohammad Asim through General
Power of Attorney Holder Shri Chandrabhan Lalchandani sold the
entire area of 30.00 acres in favour Shri Ratan Lalchandani S/o.
Shri Chandrabhan Lalchandani i.e. the Vendor of this Deed and
the Sale Deeds of which are executed and registered with the
office of Sub-Registrar, Bhopal on 20/5/1999 for an area of
10.00 acres and 30/3/2001 for an area of 20.00 acres and
thereby the Vendor derived title over the entire 30.00 acres of
land of Revenue Survey No.83/2 and thereby the Vendor got his
name mutated in the Revenue records and the correction: was
made in the same Bhoo Adhikar and Rin Pustika also. . &P
5.  That on getting title by the Vendor, he hasmeither sold nor
mortgaged or gifted or exchanged or otherwise transferred in
any way whatsoever in favour of any other person whosoever and
he has also not agreed to sell the said total land or any portion

“therefrom in favour of any other third person prior to the date
of this deed.

6. The Vendor further say that the said land or any portion
therefrom has also not been reserved for any specific purposes
by the Government or Semi-Government or Corporate bodies efc.
and no notice for acquisition thereof has so far been issue or

received by the Vendor under any act and even otherwise it is not
reserved for any acquisition purposes.
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7 That the said fotal land is also not involved in any litigation
and no suit or any kind of proceeding is either initiated or pending
in any of the Courts.

8. That accordingly the Vendor specifically says that he has
got clear marketable and free from all encumbrances title over
the aforesaid 30.00 acres of land and he has got all the legal
rights to deal with the same as he likes being his self acquired

property.

9 That from the said 30.00 acres of land the Vendor has sold
an area of 12.00 acres from the land of Revenue Survey No.83/2
situated at Village Chandanpura, Patwari halka No.40, Tehsil
Huzur, District Bhopal in favour of the Vendee of this Deed for
+otal sale consideration of Rs.93,00,000/- (rupees ninety three
lakhs only) and this sum has been received by him from the
Vendee in the following manner, which the Vendor hereby
acknowledges of having received the same:-

CHEQUE NO. DATED AMOUNT NAME OF THE BANK
943141 18/12/2007 | Rs.24,00,000/- | IDBI, New Market Branch
943143 07/01/2008 | Rs.69,00,000/- --do--

Total Rs.93,00,000/-

10. That hav_ing received the total sale consideration, the
Vendor sold said 12.00 acres of land from revenue survey number
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83/2 in favour of the Vendee of this deed, the Vendor has sold
all his rights, title and interest over his 12.00 acres of land and
hes put the Vendee in vacant possession thereon on the date of
this Deed itself.

11.  That now the Vendee shall be the absolute owner in respect
of the said land and shall be free To enjoy the same as it likes and
wherein the Vendor or his legal heirs or successors shall have no
right or claim or any kind of ownership or title thereon.

12, The Vendor, sold the aforesaid land free from all
encumbrances and in case the said land or any part there-from
goes away from +he ownership and fitle of the Vendee, due to any
defect in the title of the Vendor he shall be liable for making
repayments of the total said Sale Consideration including
registration charges and/or proportfionate amount as the case
may be fogether with the damages equivalent to the then
prevailing market value thereof to the Vendee and the Vendee
shall also have the right o recover and realize the same from
the Vendor and/or his legal heirs and successors, and wherein, if
any, objection is raised by the Vendor,or any of his legal heirs
or successors, or assignees, the same shall be treated as null,
void and inoperative.

13. That the Vendor further says that he has paid all Taxes,

cesses, assessments, land revenue and E” gther‘ kind of dues of
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LT 9§ MADHYA PRADESH

whatever name they‘are called, to the departments concerned
and no dues of any kind whatsoever is payable by him, till the date
of this deed in respect of the said land. However, if any dues
are subsequently found payable, but prior to the date of this
deed, the Vendor shall be held responsible and liable for making
payments thereof to the departments concerned and in case such
payments are required to be made by the Vendee, the Vendee
shall have the right to receive the same from the Vendor and/or
his legal heirs or successors.

14. That the Vendor specifically says that land sold through
this Deed is also not effected with the provisions of Bhoodan
Yagya Adhiniyam and also not hit by any of the provisions of any
other law of land including of M.P.Agricultural Ceiling and Holding
Act, 1961 and its Amended Act of 1972.

15. That the Vendor has executed this Sale Deed on the herein
!: below mentioned covenants that the Vendee shall construct the
approach road and shall also provide related other infrastructure
like electricity line, water supply line and sewage system within
ohe year at his own expenses up to the remaining land of the
Vendor. It is further agreed that the Vendor shall have right to
take the Power Connection on his expenses from the sub-station
established by the Vendee and the Vendor shall also use all such
infrastructures without paying any amount,

.\ \}
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18 Tha® the Vendor declared and assured to the Vendee that as on teday

land being sold through this deed is not earmarked for the purpose of
reserved forest.

{7, That the said total land was also not involved under the provisions of
Urban Lang Ceiling and Regulations Act, 1976,

IN WITNESS \WHEREOF THIS SALE DEED is exceuted §

signed on this 7™ day of January, 2003 here at Bhopal in presence of ThH
following witnesses:-

Witnesses | i
baatlte

1. Nitin Ambaselkar,
S/o. Late Shri N.D.Ambaselkar
R/o. HX-4, Shastri Nagar,
Jawchar chowk, Bhepal ")L T
“:’ - J )‘ m_gu‘i_’ﬁ-ﬂ\\
Wit LALCRANDENY 'L:L“m

'g.b Chandrabhan Lalchandani,

T75/0. Late Shri Jethanand Lalchandani,

R/o. 25/2, Happy Tower, Tdgah Hills, Bhopal

? Vv
Drafted by me:
_riula
(C.MRAWTIVA)
Advocate
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SALE DEED

SALE CONSIDERATION: Rs.38,75,000-00
HIRTY EIGHT LAKHS SEVENTY FIVE THOUSAND ONLY)

) == |
= Gavernment Stamps : Rs.3,10,000:00
-m&-g Stamps of Municipal Corpn, : Rs. 38,750:00
Stamps of Janpad Pqnchayu'r ¢ Rs. 38,750:00
5 s Surcharge : Rs. 15500:00
ﬁ._ - ©7 7 Total Stamps: 3 vRs_4,03,000:00
" TR N
NAME OF THE VENDOR e
] A A \.l:‘

i Ratan Lalchandani, aged about 32 yed 'k“S/a, Shri  Chandrabhan
g «~Lalchandani, 25/2, Happy Tower, Idgah Hills, Bhopal. PAN No.ABBPL7599R

NAME OF THE VENDEE & @
] i

b ] i .

Shri Hari Mohan Gupta) éed' about 51 years, S/o. Late Shri Gurudev
Gupta, R/o. B-22, 74 “Bungalows, South T.T.Nagar, Bhopal PAN:
ABCPG1137B L

:
J
!
:
i
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Ratan Lalchandani, 5/o, Shri Chandrabhan Lalcha

Bhopal.

SALE DEED

Shri Hori Mohan Gupta. S/o. Late Shri Gurudev Gupta, R/o.

T.TNagar, Bhopal
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DgTAILS OF THE PROPERTY UNDER SALE £
b
§  Unirrigated, undulated, rocky and hilly agricultural land of Revenue. i¢ 'ﬁ"ﬁ
No.83/2 comprising of an area of 5.00 Acres = 2.024 hectares, situated e -

Village Chandanpura, Patwari Halka No. 40, Tehsil Huzur, District Bhopal. The
area being sold through this deed is bounded as under- and more particularly
shown in_the annexed map, which shall be pur"t of ‘this deed and it is more than
2. 5 km away frcrn the road: - A y,- v

In Easf by : Balance land of Revenue Sur-ve.y No B’ﬁfZ’whmh is sold in
; "™ " favour of Smt. Deepa Gupta o ‘
é _..In West by **:..Land"of Revenue Survey No.80iand 83/1
InNorth by : Land of Revenue Survey No.78
In South by : Land of Jagran Social Welfare Society '

Biboo Adhikar and Rin Pustika No.1320 . .

ofHer bETAILS e Laniogul ¢

1 a That initially the land of Revenue Survey No. 83 total area 84.00 acres situated
at, Village Chandanpura, Patwari Halka No.40, Tehsil Huzur, Dist. Bhopal was owned and
oi:s::ss:zd by one Shri Mohammad Asim:S/0. Shri Mohammad Hasim Saheb and his name
w;sn also recorded as bhoomiswamy in the revenue record even prior to the
mencement of M.P.Land Revenue Code, 1959 and his name was also reflected in the
r?enue records as its owner /bhoomiswamy.

: A
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w

2, That from this 84:00 acres of land an area of 54,00_3;4;;‘;_5 has been ve.s'ff,d with -
tht State of Madhya Pradesh under the provisions of ‘M.P/Agricultural Ceiling and

Hi:]ing Act, 1961 and its Amended Act of 1972 and the balanice land of 30.00 acres

rahained in the possession of the said Shri Mohammad Asim. The related:khasra enfry

hck been made in the revenue record and accordingly the said Revenue Survey No. 83
wds further sub-divided into Revenue Survey No.83/1 area 54 acres and 83/2 area
36,00 acres. The said sub-divided Survey No.B3/1 area 54,00 acres is recorded in the
ndine of the State Government and Survey No.83/2 areq _ﬁg:pﬂ-ncres is recorded in the
naine of Shri Mohammad Asim. R e

Lo R

3. That lateron said Shri Mohammad Asim S/o. Shri' Mohammad Hasim in order to
déal with the entire land empowered Shri Chandrabhan Lalchandani S/o. Late Shri
Jéthanand Lalchandani and the deed of General Power of Attorney was executed and
renistered with the Office of Sub-Registrar, Bhopal on 18/2/1997 bearing Registration
NU.3387 and Vol. No.A-4/740 and thereby empowered him to do all acts, deeds and

tHings enumerated therein.

4, That lateron said Shri. Mohammad Asim through General Power of Attorney
Halder Shri Chandrabhan Lnl_chandqni,spld‘thg‘gn‘rire area of 30.00 acres in favour Shri
lemn Lalchandani S/o. Shri Chandrabhan Lalchandani i.e. the Vendor of this Deed and
the Sale Deeds of which are executed and registered with the office of Sub-Registrar,
Bflopal on 20/5/1999 for an area of 10.00 acres and 30/3/2001 for an area of 20.00
acres and thereby the Vendor derived title over the entire 30.00 acres of land of
Rélvenue Survey No,83/2 and thereby, the Vendor got his name mutated in the Revenue
récords and the correction was made in the same Bhoo Adhikar and Rin Pustika also.
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5. That on getting title by the Vendor, he has neither sold nor mortgaged or gifted
or'exchanged or otherwise: transferred in any way whg:rs_de{rerﬁn favour of any other -
peison whosoever and he has alse not agreed to sell the said total-land or any portion
therefrom in favour 6f any other third person prior to the date of this deed..

6. The Vendor further say that the said land or any portion therefrom has also not
békn reserved for any specific purposes by the Government.or Semi-Government or
Corporate bodies etc. and no notice for acquisitien thereof has so far been issue or
rca:eive.d by the Vendor under any act and even otherwise it is not reserved for any
ncguisition purposes,

T4 That the said total land is also not involved in any litigation and no suit or any

I_tl'gd of proceeding is either initiated or pending in any of the Courts.

B. That accordingly the Vendor specifically says that he has got clear marketable
mg:l free from all encumbrances title over the aforesaid 30.00 acres and out of which
an area of 12.00 acres has already been sold by the Vendor in favour of the Jagran
Saciol Welfare Society and the Sale Deed of which is executed and registered on
7/1/2008 and the over the balance land of 18.00 acres the Vendor has got all the legal
rillhts to deal with the same, as he likes being his self-acquired property.

9.! That from the said balance 18.00 acres of land the Vendor has sold an area of
5£0 acres from the land of Revenue Survey No.83/2 situated at Village Chandanpura,
Pdtrwari halka No.40, Tehsil Huzur, District Bhopal in favour of the Vendee of this Deed
fi total sale consideration of Rs.38,75,000/- (rupees thirty eight lakhs seventy five
tHbusand only) and this sum has been received by him from the Vendee in the following
m.!nner, which the Vendor hereby acknowledges of having received the same:-

3 3
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LAMOUNT __| CHEQUE NO. DATED NAME OF THE BANK
R 28,75,000/- 636493 27/3/2008 | IDBI, New Market Branch
Rg.10,00,000/- 002878 27/3/2008 Centurion Bank of Punjab
38,75,000/- Total Ltd.

1] That having received the tfotal sale consideration, the Vendor sold said 5.00
acres of land from revenue survey number 83/2 in favour of the Vendee of this deed,
ﬂ'% Vendor has sold all his rights, title and interest over his 5.00 acres of land and has
pui the Vendee in vacant possession thereon on the date of this Deed itself.

11. That now the Vendee shall be the absolute owner in respect of the said land and
shall be free to enjoy the same as it likes and wherein the Vendor or his legal heirs or
SLFcessors shall have no right or claim or any kind of ownership or title thereon.

13 The Vendor, sold the aforesaid land free from all encumbrances and in case the
said land or any part there-from goes away from the ownership and title of the Vendee,
dife to any defect in the title of the Vendor he shall be liable for making repayments of
the total said Sale Consideration including registration charges and/or proportionate
arflount as the case may be together with the damages equivalent to the then prevailing
market value thereof to the Vendee and the Vendee shall also have the right to recover
arE realize the same from the Vendor and/or his legal heirs and successors, and
wherein, if any, objection is raised by the Vendor, or any of his legal heirs or
slﬁ:cessors, or assignees, the same shall be treated as null, void and inoperative.

| That the Vendor further says that he has paid all taxes, cesses, assessments,
lahd revenue and all other kind of dues of whatever name they are called, to the
départments concerned and no dues of any kind whatsoever is payable by him, till the

: 2
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d Efe. of this deed in respect of the said land. However, if any dues are subsequently
flnd payable, but prior to the date of this deed, the Vendor shall be held respensible -
and liable for-making payments thereof to the departments concerned and in case such
p@ments are-required to be made by the Vendee, the Vendee shall have the right to
regeive the same from the Vendor and/or his legal heirs or successors.

14 That the Vendor specifically says that land sold through this Deed. is also not
ef&ec‘red with the provisions of Bhoodan Yagya Adhiniyam and also not hit by any of the
provisions of any other law of land including of M.P.Agricultural Ceiling and Holding Act,
19%1 and its Amended Act of 1972.

lé That the Vendor has executed this Sale Deed on the herein below mentioned
covenants that the Vendee shall construct the approach road and shall also provide
rz&m-.d other infrastructure like electricity line, water supply line and sewage system
wi%hin one year at his own expenses up to the remaining land of the Vendor. It is
fugther agreed that the Vendor shall have right to take the Power Connection on his
zx%ens:as from the sub-station established by the Vendee and the Vendor shall also use
a]lasuch infrastructures without paying any amount. ‘

lbq That the said total land was also not involved under the provisions of Urban Land
Celling and Regulations Act, 1976.
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IN WITNESS WHEREOF THIS SALE DEED is executed and signed on this -
25"“ day of March, 2008 here at Bhopal in presence of the following witnesses:-

vs VE t\Pb R.

ithesses \A ~-
me,UAM’

laNmn Ambaselkar,

ESI o. Late Shri N.D.Ambaselkar .
R/o0. HX-4, Shastri Nagar,

Vo

g

5! 0. Late Shri J ethancmd Lalchandani,
R/o. 25/2, Happy Tower, Idgah Hills, Bhopal

Note: There is no cutting in this document.

r'uf d by ma.

éﬂ,

Advocat
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SALE DEED

NSIDERATION: Rs.46,50,000-00 .
RTY SIX LAKHS FIFTY THOUSAND ONLY)

. &Goverprfent Stamps :* Rs,2,79,000:00
i ps of Municipal Corpn. ¢ Rs. 46,500:00
Stamps of Janpad Panchayat ¢ Rs. 46,500:00
4 Surcharge ¢ Rs. 13,950:00
1 Total Stamps: Rs.3,85,950:00

PR ———

NJ\ME OF THE VENDOR
§ Ratan Lalchandani, aged about 32 years, S/o. Shri Chandrabhnn
Lalchandam 25/2, Happy Tower, Idgah Hills, Bhopal. PAN No. ABBPLTI99R -

!
N!ws OF THE VENDEE
E . -

Smt. Deepa Gupta, aged about 47 years, W/o. Shri Hari Mohan Gupta,
R/o. B-22, 74 Bungalows, South T.T.Nagar, Bhopal PAN: ABCP61136A
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BETAILS OF THE PROPERTY UNDER SALE

Unirrigated, undulated, rocky and hilly agricultu

ral land of Revenue Survey
No.83/2 comprising of an area of 6.00 Acres = 2429 hectares, situated at

Village Chandanpura, Patwari Halka No. 40, Tehsil Huzur, District Bhopal. The
area being sold through this deed is bounded as under and more particularly

B
g
4 shown in the dnnexed map, WHich shall be part of this deed and it is more than
2.5 km*away from the road: - :
L

TnEastby ¢ Land of other revenue survey number 73,74 and 84~ R

. .InWest hy¥-: Land of Jagran Social Welfare Society dnd%?ﬁl-h\k@u_ﬁtﬁ"
EI' In North b?--_"»’i{l‘,ﬁnd'of Revenue Survey No.78 TRl B e
. In South by : Land of Jagran Social Welfare Society

B‘ma Adhikcuj and Rin Pustika No.1320 - :

JTHER DETAILS : _

1?‘ That initially the land df_RgﬁgﬁﬁeSuwey No. 83 total area 84.00 acres situated

of Village Chandanpura, Patwari Halka No.40, Tehsil Huzur, Dist. Bhopal was owned and
possessed by one Shri Mohammad Asim S/o. Shri Mohammad Hasim Saheb and his name
vihs also recorded as bhoomiswamy in the revenue record even prior to the

commencement of M.P.Land Revenue Code, 1959 and his name was also reflected in the
rlvenue records as its owner /bhoomiswamy.

————e
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Z That from this 84.00 acres o{llg,nc'i‘.'an,or'ea of 54.00 acres has been vested with
st state of Madhya Pradesh under the.provisions of M.P.Agricultural Ceiling and ‘
Holding Act, 1961 and its Amended Act of 1972 and the balance land of 30.00 acres
relhained in the possession of the said Shri Mohammad Asim. The related khasra entry
hrz been made in the revenue record and accordingly the said Revenue Survey No. 83
wdk further <ub-divided intfo Revenue Survey No.83/1 area 54 acres and 83/2 area
30.00 acres. The said sub-divided Survey No.83/1 qre.q,5,4'.0'0 ‘acres is recorded in the
nothe of the State Government arid SurveyNo.8372 area 30,00 acres is recorded in the
na?e of Shri Mohammad Asim. %% SEE et e FRE i

3.1  That lateron said Shri Mohammad Asim S/0. Shri Mohammad Hasim in order to
deEI with the entire land empowered Shri Chandrabhan - Lalchandani S/o. Late Shri
Jethanand Lalchandani end the deed of General Power of Attorney was executed and
ceqistered with the Office of Sub-Registrar, Bhopal on 18/2/1997 becring Registration
Ndi3387 and Vol. No.A-4/740 and thereby empowered him to do all acts, deeds and

fhiéxgs enumerated therein.

4, That lateron said Shri Mohammad Asim through General Power of Attorney
Hoidar Shri Chanidrabhan Lalchandani sold the entire area of 30.00 acres in favour Shri
Ratan Lalchandani S/o. Shri Chandrabhan Lalchandani i.e. the Vendor of this Deed and
+hd Sale Deeds of which are executed and registered with the office of Sub-Registrar,
ahlgz:! on 20/5/1999 for an area of 10,00 acres and 30/3/2001 for an area of 20.00
acres and thereby the Vendor derived title over'the entire 30.00 acres of land of
Rectnue Survey No.83/2 and thereby the Vendor got his name mutated in the Revenue

records and the correction was made in the same Bhoo Adhikar and Rin Pustika also.

;
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5.E That on getting fitle by the Vendor, he has neither sold nor mortgaged or gifted

orgexahnnge.d or otherwise transferred in any way whatsoever in favour of any other”
person whosoever and he has also not agreed to sell the said total land or any porticn

thBrefrom in favour of any other third person prior to the date of this deed.
6.5 The Vendor further say that the said land or any portion therefrom has also not
begn reserved for any specific purposes by the Goyernni _or Seml-Government or
Cofporate bodies etc. and no notice for acquisition fhz'r:'_e:.p_'.“'.-_so_. far been issue or
rnézive.d by the Vendor under any act and even otherwise it is not reserved for any

acguisition purposes.

7’.E That the said total land is also not involved in“any:litigation and no suit or any
kind of proceeding is either initiated or pending in any of the Courts.

8. B That accordingly the Vendor specifically says that he has got clear marketable
ang free from all encumbrances title over the aforesaid 30.00 acres and out of which
an farea of 12.00 acres has already been sold by the Vendor in favour of the Jegran
Sogial Welfare Society and the Sale Deed of which is executed and registered on
7/5/2008 and the over the balance land of 18.00 acres the Vendor has got all the legal
rigsts to deal with the same, as he likes being his self-acquired property.

9. CE] That from the said balance 18.00 acres of land the Vendor has sold an area of
6.00 acres from the lend of Revenue Survey No.83/2 situated at Village Chandanpura,
Pat¥zari halka No.40, Tehsil Huzur, District Bhopal in favour of the Vendee of this Deed
for total sale consideration of Rs.46,50,000/- (rupees forty six lakhs fifty thousand
onlg) and this sum has been received by him from the Vendee in the following manner,
which the Vendor hereby acknowledges of having received the same:-

¢
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E
JAMOUNT CHEQUE NO. DATED NAME OF THE BANK

Rs. 1,50,000/- cash

R4.20,00,000/- 931824 07/01/2008 IDBI Bank, New Market
Rs.25,00,000/- 625257 27/3/2008 Branch, Bhopal

Rsi46,50,000/- Total L)

IOE That having received the total sale consideration, the Vendor sold said 6.00
acres of land from revenue survey number 83/2 in favour of the Vendee of this deed,
mﬂ Vender has sold all his rights, title and interest over his 6.00 acres of land and has
pug the Vendee in vacant possession thereon on the date of this Deed itself.

1. That now the Vendee shall be the absolute owner in respect of the said land and
shj‘l:l be free to enjoy the same as it likes and wherein the Vendor or his legal heirs or
sudcessors shall have no right or claim or any kind of ownership or title thereon.

the aforesaid land free from all encumbrances and in case the
es away from the ownership and title of the Vendee,
Vendor he shall be liable for making repayments of
g registration charges and/or proportionate

amBunt as the case may be together with the damages equivalent to the then prevailing
mc:gke'r value thereof to the Vendee and the Vendee shall also have the right to recover
and realize the same from the Vendor and/or his legal heirs and successors, and
wherein, if any, objection is raised by the Vendor, or any of his legal heirs or
essors, or assignees, the same shall be treated as null, void and inoperative.

.‘lZ,i5 The Vendor, sold
saigd land or any part there-from go
dud to any defect in the title of the
the total said Sale Consideration includin

su
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121 " That the Vendor further says that he has paid all tax
land revenue and all other kind of dues of whatever name they are called, to the

débartments concerned and no dues of any kind whatsoever is payable by him, till the
date of this deed in respect of the said land. However, if any duesare subsequently
foimd payable, but prior to +the date of this deed, the Vendor shall be held responsible
and liable for making payments thereof to the departments concerned and in case such
pu!rments are required to be made by the Vendee, the Vendee shall have the right to

receive the same from the Vendor and/or his legal heirs or successors.

es, Cesses, assessments,

14, That the Vendor specifically says that land sold through this Deed is also not

ef;ec'rad with the provisians of Bhoodan Yagya Adhiniyam and also not hit by any of the
visions of any other law of land including of M.P.Agricultural Ceiling and Holding Act,

pr
1981 and its Amended Act of 1972.

15 That the Vendor has executed this Sale Deed on the herein below mentioned

ants that the Vendee shall construct the approach road and shall also provide

co
water supply line and sewage system

related other infrastructure like electricity line,
within one year at his own expenses up to the remaining land of the Vendor. It is

furgher agreed that the Vendor shall have right to take the Power Connection on his
exdenses from the sub-station established by the Vendee and the Vendor shall also use

all guch infrastructures without paying any amount.

lé.a That the said total land was also not invalved under the provisions of Urban Land
Ceifing and Regulations Act, 1976.
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7&" "IN WITNESS WHEREOF THIS SALE DEED is executed and signed on this *
& duy of March, 2008 here at Bhopal in presence of the following witnesses:-

W?‘nesses %Waﬁ

mn Ambuszlknr'
Sr'o Late Shri N.D,Ambaselkar
FYD. HX-4, Shastri Nagar,
Jawahar chowk, Bhopal

2. !hundmbhan Lalchandani,
/o. Late Shri Jethanand Lalchandani,
R/o. 25/2, Happy Tower, Idgah Hills, Bhopal

Note: There is no cutting in this document.
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IZ;.:JL MUN] (,I.I’A I. CORPORATION |
Ilil)mc; PERMISSION SECTION
PERMISSION CERTIFICATY,

PERMISSION NO. : NC316-72-42009 24-Apr-2009

DATE :

e —————

f ily

|

(= TS U N O R

Phi/Smi/Miss. JAGRAN SOCIAL WELFARE SOCIETY
4/0,D/0, WioShri
L 10 land poascaned by the applicant situated at 83/2, CHANDANPURA,

mounting Rs.  18,800,00 has boen dénontied vide receint 1904/ R1 dete®@4-Anr-2009
1| nccordance with the encloned plan and techrifcal slicet suliject 10 the condition belowi o

Dndot Powor Doligrted
Commizeicr.

" fip) Corp. Act (1960) ' BHOPAL MBRIGIPAEGCRIBRATION

Condition : , s

ia pllowed to re-erect oralterof ..., on

i
BHOPAL wardno. 31 zonono. ¢ estimated codt0f which comes to Ra.......... for which the B.P.

by the
(4} of C

This Is not a ownership/property document.
The permission has been granted on the basis of the affidavit filed by applicant.

Construction should not be made on the land marked crossed in the sanctioned plan.
Note given on the plan are to be followed stricity.

Valid period of permission is one year from the date‘of the issue of this permission.
After the completion of construction a note should be given fo this ofiice for information of
completion of the work. within a month as required under section 301 of the M.P. Municipal
corporation Act. 1956 for which a completion Certificated shall be issued from this office.
No building shall be occupied for residential or commercial pw:pos"e before a Completion
Certificate is obtained from the Corporation as desired under Section 301 (4) of the M.P. Municipal

Corporation Act. 1956.

Violation of any of the above conditions will lead to automalic cancellation of this permission.

——

———t
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VAKALATNAMA
[Rule 4(1) of the Rules framed under Advocates Act, 1961]
BEFORE THE NATIONAL GREEN TRIBUNAL
ORIGINAL APPLICATION 44/2024
CENTRAL ZONE BENCH, BHOPAL

IN THE MATTER OF:

AVADHESH SINGH veeeee . .,APPLICANT
Versus

STATE OF MP. & ORS eweee.. RESPONDENT

I Brijesh Sharma , Regional Officer Bhopal , MPPCB named below do hereby appoint, engage, and
authorize advocate(s) named below to appear, act and plead as aforesaid case proceedings which shall include
application for restoration, setting aside of ex- party orders, corrections, modifications, review and recall of orders
passed in these proceedings, in this court or any other court in which the same may be tried/ heard/proceeded and
also in appellate. Revisional and executing court in respect of proceedings arising from this case/ proceedings as per
agreed terms and conditions and authorize him/them to sign and file pleadings, appeals, cross objections,
applications, affidavit or other documents as may be deemed necessary for the proper prosecution/defence of the
case in all its stages and also agree to ratify and confirm act done by him/them as if done by me.

In witness whereof i/we do hereunto set my/our hand to the presents, the contents of which have been duly
understood by me /us this 04 July 2024 at Bhopal.

PARTICULARS OF EACH PARTY EXECUTING VAKALATNAMA

L Name ) Registered E-Mail Add & Status in case | Signature
Address Telephone (If any)
Brajesh Sharma , Regional E5, Arera Colony | 9893002888 Officer-in-
Officer Bhopal, MPPCB Paryawaran Parisar | tomppcb_bpl@r Charge
Regional Office MPPCB | ediff.com Reg ona/
Bhopal - 462016 ton Cary,
‘ HOp,, 1802
Accepted '
Name & Enrollment. No. Address (If any) Telephone (If any) Full Signature
E-Mail Add.
parul.bhadoria04@gmail.com 8085977111
PARUL BHADORIA
1587-2012
PRANJAL PANDEY 9340657120
MP 2881-2021 advocatepranjalpandey@gmail.com
SHIVAM DWIVEDI advshivamdwivedi20@gmail.com | gg7a71359
MP 3857-2023
\JN |




